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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 601 OF 2018

IN THE MATTER OF

Mayank Manohar & Paras Singh

Reporter Times of India ....Applicant
Versus

Govt. of NCT of Delhi & Other ....Respondent

Status Report on behalf of the Delhi Pollution Control Committee in
terms of the order dated 20.03.2020 passed by this Hon’ble Tribunal.

. That, it is most respectfully submitted that office of Commissioner of
Industries, is coordinating the issue of closure of Industries in
residential/non-conforming areas in terms of the directions of the Hon’ble
Supreme Court of India in W.P.(C)No.4677/1985 titled as MC Mehta vs.
Union of India and Others”. Office of the Commissioner of Industries is
filing the complied Action Taken Report of all the Local
Bodies/Municipal Authorities for kind consideration of this Hon’ble

Tribunal from time to time.

. That, in compliance of Hon’ble NGT order dated 20.03.2020 several
meetings through video conferencing were held under the Chairmanship
of Chief Secretary, Delhi on 02.06.2020, 17.08.2020, 26.08.2020,
01.10.2020 and 12.10.2020. In these meetings, various decisions were
taken which are to be implemented by different Agencies/Departments of
Govt. of NCT of Delhi. (Copies of minutes dated 02.06.2020, 17.08.2020,
26.08.2020, 01.10.2020 and 12.10.2020 are enclosed herewith and

anmexed at Annexure-1(Colly).
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3. That, in compliance to the order of this Hon’ble Tribunal with regard to

imposition of Environmental Damages Compensation, details of the units
which were sealed in non-conforming areas in all Phases 1.e.5tep-1, Step-2
and Step-3 were obtained along with the date of closure and the nature of
activity carried out by these units 50 as to categorise these units into

White, Green, Orange and Red category based upon their activity.

The Industry Department/Concerned Municipal Corporation has provided
list of 1072 units sealed during Step- I, 711 units sealed during Step-II and
1415 units sealed into during Step-III. Thus, 3198 units were sealed
during all three phases by the concerned Municipal Corporation of Delhi.
Number of units falling in various categories namely White, Green,

Orange and Red are tabulated as given below:

Sr. No Category Number of units
1 Red 53
2 Orange 448
3 Green 799
4 White 1898
Total 3198

. Taking the pollution potential into consideration, Environmental Damages
Compensation (EDC) of Rs. 2 Lakhs, 5 Lakhs, 20 Lakhs and 50 Lakhs
have been imposed on White, Green, Orange and Red Categories
respectively. Show Cause Notices were issued to all the 3198 units for
imposition of EDC. After issuance of Show Cause Notices, directions for
imposition of EDC were issued to all the 3198 units in July 2020 to Sept
2020. The Corporation wise and Step wise details of EDC imposed
against the 3198 units are as given below:-




>

Name of Step-1 Step-11 Step-111 Total of Step-L Step-11
Municipal & Step-111
Corporati
o No.of | No.of Total No. of | No.of Total MNo. of | Mo.of | Total Total | No.of | Total
Units: | Units on amount | Units | Units amount | Units | Units | amount | Ne.of | Units | amount
which of EDC on of EDC on of EDC | Units | on of LD
EDC is impoge which impose which | impose which | impose
imposed d {In EDCis | d(In EDC | d(in EDC [ d{In
Lacs) impose | Lacs) is: Lacs) is Liacs)
d impos impas
ed ed
East DMC | 274 274 £90 127 127 234 494 494 33594 895 895 4538
North 650 o0 48659 360 360 1602 w17 617 4840 1667 | 1667 | 11311
DMC
South 108 108 357 210 210 1020 304 304 2111 622 622 3488
DMC
Dethi 0 0 i} 12 12 60 0 0 0 12 12 60
Cantt
Board
MNew Delhi | D 0 0 2 2 4 0 o} i} 2 2 4
MC
Grand 1072 | 1072 6116 711 711 2940 1415 | 1415 | 10345 | 3198 | 3158 | 19401
Total

Many units had mentioned their inability or delay in depositing the EDC
due to Covid- 19 Pandemic and low economic activity during last few
months since March 2020. They have also mentioned that unprecedented
health crisis and emergency coupled with steep downfall in the revenue
earning due to lockdown which has brought down the economic activities
to the lowest level. Till date, only 13 units had deposited EDC.

All three Municipal Corporations (i.e. EDMC, SDMC & NDMC) were
requested to provide bank details etc of all units sealed in Step-I, Step-II &
Step-III as these units have to file property tax etc to the concerned
Municipal Corporations so that coercive action of attachment of bank
account of the units may be taken in case of their failure to deposit EDC.
In this regard, reminder letters to Municipal Corporations were issued on
23,10.2020 (Copies of letters dated 23.10.2020 are enclosed herewwith

and annexed at Annexure-2 (Colly)).

_—




7. Recovery certificate are being issued to the Concerned Revenue Officials
to recover the amount as arrears of land revenue in due course from the

units which have not deposited Environmental Damages Compensation
(EDC).

Dated:- 2 % ‘ 1olro

Place:- Dej] Yot

\ s

o

Sr. Env. Engineer, CMC- [19]>0
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Sub; Minutes of meeting held undsp chaitmanship of Chief Seoretary, Delhi on
02.056.2020 at 03.00 PM through video conferencing in convection with Hon'hls
NGT matier OA No. 601/2018 titled * Mayank Wanchar & Paras Singh Reporter
Times of india Vs GNCTD &2 Crs .

Piease find enclosed herewith minutes of mesting held under chairmanship of Chief Secretary,
Delhi on 02.08.2020 at 03.00 PM through video conferencing in connection with Horble NGT
matler OA No. 801/2018 litled "Mavank Manchar & Paras Singh Reporier Times of india Vs
GNCTD & Ore regarding Hon'ble NGT orders dated 16.03.2020.

‘ﬁD‘ e {\-"""f
F -
- -=H_'___,—-"" .

{05, Chandrs Prakash)
Incharas] CRC-HY
Encl: As above

1. Commissioner of Industries, GNCTD, 41¢, FIE, Udyog Sadan, Patpargani indl Area,
Patparganj, Delhi-110092,

2. Chief Executive Officer, Delhi Jal Board, Varunzlaya, Phase-ll, Karol Bagh, New Dsihi-
110005,

3. Commissioner, North Defhi Municipal Cerporation, 171 Floor, Dr. S.P.M. Civie Cantre,
iiinto Road, Delhi — 110002, y

4. Commissioner, South Delhi Municipal Corporation, 14" Flogr, Dr. S.F.M. Civic Centre,

Minto Road, Delhi —110002.

Commissioner, East Delhi Municipal Corporation, 418, Udyos Sadan, Patpargani Indusiriz!

Arez, Delhi — 110092,

The Chief Executive Officar, BSES Rajdhani Power Lid., BSES Bhawan, Nehru Fiacs, New

Dielhi-1100148.

The Chief Executive Officer, BYPL, Shakti Kiran Buitding, Mew Delhi.

8. The Chisf Executive Officer, TPDDL, Hudson Lane, Kingsway Camp, Delhi.

» o
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Copy to!-
1. 03D o Chief Secretary : For irformation pl.
2. PAtc Chalrman, DPCC- For information of Chairman, ol
3. PAto MS, DPCC- For information of M8, 1.




Iiinutes of the meeting chaired by the Chief Seeretary threugh vides confersnce
held on 02.06.2020 2t 03.00 pm ¢o review issues related fo the complianes of the

directions of Hor'ble NGT in OA No. 601/2018 in the matter of MEsyanlk Manghar
Ve, GHCTD.

A meeting was convened under the chaitmanship of Chief Seeretary, GNCTD through
video conference on 02.06.2020 at 3.00 pm to review issues relared to the compliance
of the directions of Hon'ble NGT dated 16.03.2020 (uploaded on 17.04.2020) in OA.
No. 601/2018 in the maiter of Mayank Manchar Vs, GNCTD regarding closure of

impermissible industries in non-conforming areas.

2. Backeround

The issue is regarding carrying out closure of industries in ﬂnﬂ-mnfarmiué areas in
pursuance 1o order of Hon'ble Supreme Court of India dated §7.05.2004 in M.C Mehta
V. UOL & Ors. Periodic reports have been filed by Industries Depariment in the
Hon'ble Supreme Court of India as well as in Hon'ble NGT as per progress made in
various stages ie. in Step-1, Step-2 and Step-3. Hon'bie NGT tock up this matier and

passed an order on 16.03.2020 in which it has expressed displeasure regarding
incomplete action. '

Allthe Municipal Corporations reported that closure of impermissible mdustries in non-
conforming areas under Step-3 was in progress during which 15034 number of units
have been surveyed. Out of the sams, 10536 numbsr of units ciosed down their
operations, 1415 number of units wers got sealed by disconnecting water and eleciricity

connections and 2104 number of units had applied for license under housshold category.

3. After detailed deliberation, the following decisions wers taken:

i) Since, all the mdusirial units non-conforming arsss wers closed due o
enforcement of lockdown, they should not be allowed to re-open and
coniinue with their impermissible activities unless they have = valid




i)

iii}

W)

municipal househinld factory Hesnse, This will be enforeed by the respective
whan foesl body. '

Since the hougehold caisgory of indusiries are a0t authorized 10 opersie
2bove 11 KW joad, the DISCOM: are required o disconnect pOWer supply
to such industrial units who are Operating i a clandestins manner, Letier
dated 21.05.2020 bas been issusd by Indusiries Department to all DISCOMs
in this regard, Similar ditection should also be issued to DIB 1o discontnect
waier supply o such units, The Chie? Seeretary direceed that compliance
Tepost io this effeot be obtainsd fom the DISCOMz and DIB,
Siznee any houschold indnsities can operate only with municipal factory
ticense, it was decided o direct the DISCOMs and DR to disconnect
slectricity and water connection respeciively to thoss units not having the
aumicipal household Indusiry license even though they are drawing Jese than
TTE5V. Indugtriag Department has asked the DISCOMS 10 provide the details
of such units vide i Ietter dated 21.05.2020. Compliance report alsg be
obizined from DISCOMs and DIB,

" Grive was started in Step-3, these apphications nesd 1o be dispozed off at the

eerliest. In this fegard, Department of Indusiries have already issu;aé a leiter
deted 18.05.2020 1o all MCDs: The Chief Secretary directad the Municipal

Corporations 1o give 2 complianics Teport regarding disposal of the pending
ap;:&ieaﬁnns.

Video conference etded with voie of thanks o the chair.




URGENT
SUPREME COURT MATTER

EEF:EEU%% ';im jcummns’l_smﬂﬂn O INDUSTRILS
el A é o' ;nnal Capital Territory of Delhi
oF o, TR Patparzan] Industrial Area, Dethi - 110092

o33/ DCL/ CC/ Revi Mectny
5. 32, /DCI/CCfReview Meetmg 2019/ a8 Dated: 0/ J,g__‘b‘i.g[}ﬁi{}

MINUTES OF WMEETING

gub: M - L
inutes of the Meeting of the Monitoring Committes held on

;‘Tg’&:.éﬂiﬂ at G:?-.DD pm regarding closure of jmpermissible industrizl
ctivities in mle.s:ﬁent;.a‘i | non-conforming areas of Delhl,

%ﬁnd.'r}f find an}clasad Herewith the Minunies of the Mesting of the Maomtoring
Cormitice held on 17.08.2020 at 93.00 p.n througd wides Conferencing under
'The Chg:armans‘m‘l.p of Chief Secretary, Delhi regarding clpsuze of impﬂrmissi'nle
industnal artivities i residenoal ! non—cnnfertﬂing areas of Del s1in compliance
of order dated 28.02 9020 passed BY the Hon'ble Supreme Court in W.P, [C} M.
46771085 titled .C. Mehta V/s Umon of India 8 Or8’ ond Order dated
16.03.2020 passed Y tipn’ple NGT in o.A. To. §01 /2018 for your kind perusal
and necessary acton.

| Yours ginceraly,

Tramer]
Dy. Commissiansel of Industnes {cC)

1: The Vice Gliairmm,.'DDA, Vilas Sader, A Delli.

o The Cr:}mmissicner of Delhi Pakce, Delki. ' _

3. a5l gputh Deldl Municipal corporation. DT o P.M. Civic
Ccentre; M to Road, HeW Delhi- 111'._'.‘10'3'2. _

4. The Commissiones worth Delhl yanicipal Corporation T, B.F.M. o
CenitTe, inta Road, Mew Dethi- 110002,

5. The Ccmmissidnﬁr;. Tast Delid Municipal Corporatdons 41, Udyog Sadan,;

Fatpmga.u?j tpdustrial Area Hew Dethi~ 110092,

& The Member Qecretary Delli Polhution Control Committes, Euilding, 4th &

5ty Floot iSBT, GT Kamel Rd, Kashmers Ciate, Hew Delrd, Dethi 110006
5 The Chief Executive OffCEn p53s Rajdhant power Ltd., BSES Bhawas,

g, The C‘-hiefl Exscutive Cfficen BYFL, Shalti Kiran Building, New Delhi
'DfﬁcerrTPDDL, Hudson Lais ingswey Camp, Dethl
1 Varunalals Thase — 1% Karol
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NMINUTES
OF THE MEETING OF THE MONITORING COMMITTEE HELD ON

QRDE
RDER DATED 28. E.E 2020 PASEED EY HON'BLE 5C 11’~1 WF‘EE} 45??1‘1 985,

|
1 |

A mezting of the Manﬁunnu Committes was held on 17V August 2020 at 3:00 B3,
Chaired by the Com

ﬁ}msmnar of South Delhi Municipal Corporation, as the Chisf

= =3 ¥ o

Secretary, Delhi was bus‘y with & COVID18 refated urgent matier. Agenda of this meeling

| was o discuss the’ pmgre*s.s of action taken in pursuance to order dated q&/0320E0
passed by Hon'ble E\.GT in OA No. 801/2018 and order dated 28/0212020 of the Hon'bis

Supreme Courtin the matter of "M.C. Mehta Vs Union of Em:ha 2 Orelin WPR{C ) 4677 of
1985. |

o
i

A1 the ouiset, Secretary-cum-Commissiansr

the Mornitoring Commities that on last hearing on 18
ail the

(industries) brisfed the Membsrs of -

10272020, Hon'ble'NGT has directed

Heads of bﬁCE 4ndustries and DPCC te implement the orde
|

Suprems Gourt and to file an action taken

Comraizsioner

75 of the Hon'ble

report before the nextdate af tearing. Funh
of tndustﬁas also app

25.02.2020,19.08. 2&2& ng.08.2
they ware reguast

fsed (hat raview meetings were lakan o0
020 with the local bod isslconcemnes agencies where in
adutn complete the action of closure, disconnection
supply through joint feams ‘with DISCOMs & DJB.

3.

ofwaizsr and electric

Further, ali ihe members were informed about

the action taken rapert as receivad
in respect of Step-3/from the local

| bodiss as surnmarized hera under:

Munigipal Tcrtal o, | Mo, ofUnits | Mo. of Units Close bMo. of Units
Camporation | of Unit applied for | down on their own zealad in
| surveyed | HHlicense | after 48 Hours hotice Stap -1l
EDMC || o832 | 13 2807 | 494
FSDMG | 5822 1837 | 3610 | 380
NDMC , || 5757 531 | 4840 | 87
TOTAL || 18411 3099 | 10857 |t |
|. ;
4 The SDMC and North DMC informed that the Committees have neen constiluted
for disposal of Househo!d applications and process of deciding the applications is under
progress. Gonshitu

Lnn of 3 similar Commitiee is under consideration in EDOMC.

Scanned with CamScanner




5 Reparding disconn ; '
g a Iﬁn?nnacﬁun of walet and electrcity supply In respact of units ¢
i step |, | and 11l and which were teported as clossd dowm i
i | . after issue of 48 hrs natice by
. ienaln \heir closure stalus, SOMC has Informed that they h
eyel e e S
decided 1o re-suivay 'I:hes.e ptopetiies on tangom basls. For thal purpose, tug last f}r'T '
presided over by AD [Faclery Ucensing) have been comsfiuted jeintly ,,.rh
. ) i I =" ke
representatives from BSES and DJE. However, no such siep was reporied by the Morh
I Lala L
OMC 2nd EDMC to re-ascertain closure stalus of such units randomiy

G. After ﬁlscuss:gng {he progress report as received from the Local Bodies, e
sollowing decislons Hi.‘ere taken in the meeling

N ' ) ;
a. The local bodies 10 dispose of the 3099 applications racaived by them under B2
Household category within a perod of one monih. 5&u1!anenusly sction shal o2
| ; : 2
laken by the Lincal Bodies for closure of such unils of applicants that do ot cuEsy

for grant of houzehald license under the provislens of the MPD-2021.

b. The joint teamitask force 28 conslituted by DM, should also b8 constitutes &y e

NDMC and EbMG for re-survey onra

ctatus in respect of units coverad in step |, fland 1l

¢. The SDMC shall furtha.r complele the SUMVEY and closure of impermisaibis LS &
fwo weeks. The clesura will be dens iy WD

ndom bazis in grder lo ensure thatr CoEUrE

the laft-out areas in gtep-il within
DISCOMs and DJB,
d. The decision regarding
tha Monitoring Committee
. gecretary, Delhi:

7 lAs fn:llr de-ssaling <hall be taken Up in the next MEStAg of

to he held shorly under the chairpersonship of e Criaf

Scanned with CamScanner
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URGENT
| SUPREME COURT MATTER -
| '3 ]
OFFICE OF TUE COMMISSIONER OF INDUSTRIES
_ Govt. q}' National Capital Territory of Delhi
Udyog Sadan, Plot Mo. - 419, FIE Patpargan] Industrial Area, Delhi- 110082

No, 32/ DCI/ CC [ Review Meeting/ 2018/ 24 %= 2B Dated: of Ca. ﬁ; , 2020

VINUTES OF MEETING

|

Sub: Minutes of ithe Meeting of thfe Monitoring Committee held on

76.08.2020 at 03.00 p.m regarding closure of impermissible industrial
sctivities in residential [ non-conforming areas of Delhi.

Gndly Gnd enclosed nerewith the Minutes of tne Meeting of the Monitoring
Comrnities held on 26.08.2020 at 03.00 p.m through yideo Corfersncing under
i the Chairmanship of Chiel Secretary, Delhi regarding closure of impermissiole
\ ' ‘ndustrial actvities in residential / non-conforming aress of Dethiin compliance
of order dated 28.02.2020 passed by the Hon'ble gupreme Courtin W.P. [ C) Ne
4677/1085 titled “M.C. Mehta V /e Union of India & O and Osder dans
16.02.2020 passed by Honle NGTin .4, No, 601/2018 for your lind perusal
and necessary action.
|

‘ : . Yours sincereiy,
41 | _ [‘u’inM
Zncl. Asabove! | ; | Dy, Commissioner of Industriss (CC)

Toi= . | ) i

“The Vies Chairman, DDA, Vikas Sadan, INA, Delhl. ;

The Principal Secretary, Enui.rmmhént. Govt. of NCT of Delkd, leval-G;, T-WING,

Delhi Secretasiat, IF Estate New Delhi-02 E

The Cﬂ::;miiséinner of Dethi Polics, Delhi, _

The lenrréiasiﬂner, South Delid Wuinicipal Corporation, Dr. g.P.M. Civic

E:entra,ﬁ:ﬁntn Boad, Hew Delhl - 110002,

The Cor missioner, Narth Delhi Wunicipal Corporation, Dr. 2. pM, Civie

Centrs, Minto Road, New Dethi - 110002.

&, The Commissiones, East Delhi ;Municipal Corporation, %19, Udyog Sadan,
Patpa.rg:a.n_? Industrial Mem-Nébf Delhi - 110082.

Copy t;:li“. ; |
[ '
1. SO to|Chief Secretary, Covt. of HCT of Diethd,

3. PS tn|5metmy—mm£qmmis's‘iunﬁ of Tadustries, Govt. of NCT of Delhi,

s

o

i
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@NUTES OF THE WEETING OF THE MONITORING COMMITTEE HELD On
75.08,2020 at 3:00 P.M. UNDER THE CHAlRMhHSHEF OF EFEE__EE:_RME
pELHL THROUGH VIDED CONFERENCING TO ' DISCUSS T—[_E__GD_WEME
REPORT_IN PURSUANCE OF DHU@;WWE
SUPREME COURT N WERLIC) 4877/1685 AND ORDER DATED 1g/0a/2020 BY
HOWBLE NGT [N Q.A, NG.e01 OF 2018, i

1. A mesting of the M:unil’tar'mg Commilles was held on 26% August, 2020 at 3:00
B M. undet the Chairmanship of Chief Secrstary, Delhi to discuss fhe compliance report
in pursuance of order dated 28.02.2020 passed by Hon'ble Supreme Courtin the metter

of *M.C. Mehta Vs Union of india & Ors.” In WE(C ) 4577 of 1985 and order dated
160312020 by Hon'ble NGT in O.A. No.801 of 2018,

2. Commissioner uf'ind!us{ﬁe:s brigfed the ?uiﬁri'ttlem of the Meritoring Commities
tat on last heanng: on 58022020, Hon'ble Court had directed the Maniionng
Committee to consider the pending applications fm"; de-szafing (7 In numbers) end pass
sppropriate orders within & weeks, The Mbﬂitu:‘in'g Commitiee in its meeting heid on
16.03.2020 had directed the Industies Depadmeft to collect these applications from
1CDs, examing them éndi place their krief facts befors he Monitoring Commilies far
armiving at appmpﬁatel decision, pccordingly. agenda brigfs 0 respect of six applications
received by the Deparﬁrﬁe:nt of Industries was placed hefore the Committee for taking
approprizte decision,

B Cn ihe issue nf; recovary of Envircnmental ';nmpeﬁsaﬁon for the damage from
the units cezied in Step-1, Step-2 and Step-3 m the matter of OA No.8012015, the
Member Secrefary {DFE’CE:} infarmad the Commitiee that thay have imposed EDC and
“eerved notices upen 1&&&9 séaled units. However, TeCOVEry is yat to be done.

4, After deliberating upon the agenda, the i’nllawing derisions were {aken by the
Moritoring Committee: '

.. Regarding 3089 apolications racsived bylthe Muricipal Corporation for grant of

household Lu:ez?ses and stifl pending with them, the Monitoring Commiites decided
that these applications shall be processed and disposed of by 189

Sepﬁ.ember.zé?.f}. Further, action in rejecte

4 applications/cases shall alsa bie taken

Scanned with CamScanner




| |5 |

| Pl
simultaneously in order o ensure that impermissibie industrial activity 15 not ’
carried aut inthe garh of housenold gategory. I

b, Regarding recovery of environmment cﬂmpensaﬁén ¢or the damage (EDC) from the
units seated, tha DPCE Erlha'll chare the unit w'lsé information of EC imposed upen

within a week with the l}ccat'Badi&siMDDs, 'i‘llna Monitorind commitiee decided
o L, =% |

{hat if any of the unit which was sealed 1 Slep:1, Step-2, & step-3, does not PAY
{he EDG, = ppCC shall take cosrcive action against such units ingluding

Sttachment of thelr bank ~coounts in compliance of the orders Jated 1811172018
4 16/03/2020 passed bY he Hon'ble NCT oA, No,0112018.

c. Regarding 7 \AS rec;ehiré’:d sar de-sealing, the Menitoring Commitiee decidet that
Firat they should be d'ni‘at:ted tg clear the duelka of EDC imposed by she DPCE N
compliance of the order dated 1911112019 of Honrole NGT in O& N804 of 2018
within a week, The Ln;cal. Bodies shall also erlmsure that gc;uernment duss afe paid
by the units which were sealed in all three s1eps. :

4. Regarding completion of action cequired in Step-S: somc shall complets the
survey and close ;ﬁmfun lmpemissime units In the lgft-oul cases of Najafgarh' ZONE
i Step-3 within 2 tirme pericd of two weeks: The closure will be dOnE jaintly Wit
pISCOoOMs and DEJ’E!E if any resistance to the supvey/closure drive i stiil faced by
the offlesis frnme the Units i laft out 2TEEs, the SDMC shall record thz efforis

rrrade by them ii'!| th:is regard 80 far and shall furrish stafus report for apprising g

e Hon'ble NGT as well 28 the Hon'ble Suprems Caurt.

a. Further Comm%sibner of each Munit'.ipa'! corporation cnall furnish 2 certificate

therely cenﬁyinlg {hat-thére is na 1mperrr:1'asskh1e industrial activity is going &0 in
the residential aréasmpn-ccrrfurming arsas under thelr ],ur‘wscﬁ:;ﬁﬂn except the
activities pe'rmiss‘si'_ﬂa in the wPD-2021 and action 25 requlred"m pe taken against
41l the defaultars have been duly taken, !

f.. The action taken 'r:epnﬁ on all the above !direaﬁons fobe submitted for the perusal
|

5f the Monitoring *::‘:ommittee pefore its next meeting to be hield shorty.

B : Scanned with Camscanne







- URGENT
UPREME COURT MATTER
OFFICE OF THE COMMISSIONER OF INDUSTRIES

CGavt. of National Capital Territory of Delhi
Udyog Sadan, Plot No, - 419, FIE Patpargani Industrial Area, Delhi - 110092

No. 32/DCI/CC/Review Meeting /2019/ Qo] «.i Dated: me

2050
(.-'-"1
MINUTES OF MEETING j) -
—__‘_'_-'__‘_"'———_____'_ i
Sub: Minutes of the Meeting of the Monitering Committee held on

01.10.2020 at 03.00 p.m regarding closure of impermissible industrial
activities in residential / fon-conforming areas of Deélhi. '

Kindly find enclosed herewith the Minutes of the Meeting of the Monitoring

Committee held on 01.10.2020 at 03.00 p.m through video Conferencing under

the Chairmarniship of Chief Secretary, Delhi regarding closure of impermissible

Industrial activities in residential / ncrn—--::unfarming_’ére_a_s of Delhi in compliance

&— oforder dated 28.02.2020 passed by the Hon'ble Supreme Court in W.p. (C) No.

‘}% 4677/1985 titled “M.C. Mehtg V/s Union of India & Ors” and Order dated

\g“‘ 7 16.03.2020 passed by Hon'ble NGT-in O.A. No. 601/2018 for your kind perusal
\{}\\'\i} . and necessary action.

.——,\Q .
\Sg w"-‘;\l A2 Yours sincerely,

£ i |
\\:kﬁiuf \K WEW

Dy. Commiissioner of Industies (CC)

1. The Vice Chairman, DDA, Vikas Sadan, INA, Delhj,

2. The Principal Secretary, Environment, Govt, of NOT of Delhi, level-6, C-Wing,
Delhi Secretariat, IP Estate New Delhi-02

3. The Commissioner of Delhi Police, Delhi.

4. The Gﬁfnm_issicsner, South Delkj Municipal Corporation, Dr. S.P.M. Civic
Centre, Minto Road, New: Delhj — | 10002,

S: The Commissioner, North Dethi Municipal Corporation, Dr. S.P.M. Qivie
Centre, Minto Road, New Delhi - 110002,

5. The Commissioner, East Delhi Municipal Corporation, 419, Udyog Sadan,
Patparganj mdustrial Area, New Delhi— 110092, :

Copjr' to:

1. B0 to Chief Secretary, Govt. of NOT of Delhi,
2. PSto Seczetazjz-cum-(}bm::njssiﬁner of Industries, Govt. of NCT of Delhi.
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MINUTES OF THE MEETING OF THE MONITORING COMMITTEE HELD ON
01.10.2020 at 3:00 P.M. UNDER THE CHAIRMANSHIP OF CHIEF
SECRETARY, DELHI THROUGH VIDEO CONFERENCING TO DISCUSS THE
COMPLIANCE REPORT IN PURSUANCE OF ORDER DATED 28.02.2020
PASSED BY HON’BLE SUPREME COURT IN WP(C) 4677/1985 AND ORDER
DATED 16/03/2020 BY HON’BLE NGT IN O.A. NO.601 OF 2018,

1. Ameeting of the Menitoring Committee was held on 1% October, 2020
at 3:00 P.M. under the Chairmanship of Chief Secretary, Delhi to
discuss the compliance report in pursuance of order dated
28.02.2020 passed by Hon'ble Supreme Court in the matter of “M.C.
Mehta V/s Union of India & Ors.” in WP(C ) 4677 of 1985 and order
dated 16/03/2020 by Hon'ble NGT in O.A. No.601 of 2018,

2.  The Commissioner of Industries informed the members of the
Monitoring Committee that as per judgment dated 15.12.2017 of
Hon'ble Supreme Court (Referred to in the order dated
28/02/2020), the applicant is required to deposit a sum of Rs.
1.00 Lakh and an Undertaking to the Monitoring Committee to the
effcct that in future the premises will only be used for permitted
use as per MPD-2021.

3. .The Pr. Secretary (Environment] cum Chairman (DPCC) further
informed that show cause notices/directions imposing EDC on the
sealed units (including six LAs, for de sealing) has already been
issued and details have been shared with the Municipal corporations,
However, these applicants have not paid the Environmental Damage
Compensation.

4. After disctuissing the agenda points, the f{i]ldw'ing decisions were taken
- by the Monitoring Committee:-

Y




()  That pending applications for graht of household License shall
be processed and disposed off by 9% October, 2020 by the
respective Municipal Corporations.

(ij  That appropriate action in rejécted applications shall also be
taken simultaneously, :

(iii} ~That for recovery of e.mironméut-mmpmsaﬁnn:iﬂpoﬂéd H;E:\
sealed units, the DPCC shall work out the recovery strategy
jointly with Local Bodies/MCDs as well as to initiate coercive
action against defaulting units by attaching their bank

— ]

accounts.
{iv) - Regarding 7 LAs for de-sealing, the Monitoring Committee
decided each ease as under:-

L IA No. 165401-165404 of Arun Gupta (SDMC): As the
property of Sh. Arun Gupta in respect of sealed
premises at house No. 1 Block A-3, Chanakya Plack,
Uttam Nagar, New Delhi-110059 does not figure in the
list of sealed units, this case does not come under the
purview of Monitoring Comimittee and SDMC rmay decide
this case on their own.

O, IA No. 169985/2019 of Sharda Rani And Anr.)
(NDMC):- Although the applicant has given undertaking .
and deposited an amount of Rsl Lakh, but he has not
deposited the Environmental Compensatiori of Rs.5.0
Lac as imposed by the DRPCC upon him. ‘Hence, the
Monitoring Committes reject'e_ti;this application for de-
BatmE:, 20 o o '

1

II. IA Nos. 177489 and 177490 of Sandeep Garg and
Anri-. Although the applicant has given undertaking
and deposited an amount of Rs.1 Lakh, but he has not
deposited the ‘Environmental Compensation of Re.2.0
Lae as imposed by the DPCC upon him. Hence, the
‘Monitoring Committee rejected 4 is application for de-

=
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TA Nos. 195281 and 198526/2010 of Geeta Sharmaj:-
Although the applicant M/s Trilok Chand Ram Avtar

Rs.1O . Lakh, but he has not ' deposited  the

" Environmental Compensation of Rs.2.0 Lac as imposed

by the DPco Upon him. Henece, ihe Mpnitaﬁh_g_

Committee rejected this application for de-sealing,

14 Nos. 190482 and 190485/2019 of Vijay Dute

harma):- As the avplicant failed to deposit the
requlisite sim of Rs.1.00 Lakh and
undert_aking}ﬂﬁiﬁaﬁt, and not paid the Environmental

IA Ne. 18671/2020 of Suresh Paper Pyt Ltd,
(EDMC):- Although the applicant has given undertak;ing
@nd deposited an amourt of Rs.1 Lakh, but he has riof
deposited the Environmental Compensation of Rs.2,0
Lac as imposed by the DPCC upon him. Hence, the
Monitoring Committee rejected this application for de.

sealing,

The Mbnitﬂr_ing E;nmmlttee authorized the
Commissioner of Industries to convey the above decision
to the aboye applicants. :

on 12.10.2020.
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URGENT
SUPREME COURT MATTER

/‘ OFFICE OF THE COMMISSIONER OF INDUSTRIES
Govt. of National Capital Territory of Delhi
Udyog Sadan, Flot No. — 419, FIE Patparganj Industrial Area, Delhi - 110092

Mo, 32/ DCI/CC/Review Meeting/2019/ 254 ~3 5 Dated: 2% ]l e

MINUTES OF MEETING

Sub: Minutes of the Meeting of the Momnitoring Committee held on
12.10.2020 at 03,00 p.m regarding closure of impermissibie industrial
activities in residential / non-conforming areas of Delhii.

Kindly find enclosed herewith the Mirmates of the Mesting of the Monitoring
Committes held on 12.10.2020 at 03.00 p.m through video Conferencing under
the Chairmanship of Chief Secretary, Delhi regarding closure of impermissible
industrial activities in residential / non-conforming areas of Delhi in compliance
of order dated 28,02.2020 passed by the Hon'ble Supreme Court in W.P. [ C } No,
46771985 titled “M.C. Mehta V /s Union of India & Ors” and Order dated
16.03.2020 passed by Honble NGT 1n 0.A. No. 601/2018 for your kind perusal
and necessary action.

Yours sincerely,

wméma}T’/
Encl. As above: Dy. Commissioner of Industries (CC)
Mob.No.9811871386
To,

i Thé Vice Chairman, DDA, Vikas Sadan, INA, Delhi.
2. The Principal Secretary, Environment, Govt, of NCT of Delhi, level-8, C-
Wing, Delhi Secretariat, [P Estate New Delhi-02

9 The Commissioner of Delhi Police, Delhi,

4 The Commissioner, South Delhi Municipal Corporation, Dr. S5.P.M. Civic
Centre, Minto Road, New Delhi - 1 1000%:

The Commissioner, North Delhi Municipal Corporation, Dr. 8.P.M. Civic
Centre, Minto Road, New Delhi - 110002,

n

&. The Commissioner, East Delhi Municipal Corporation, 419, Udyog
Sadan, Patparganj Industrial Area, New Dethi— 110092,
Copy to:

5. SO to Chief Secretary, Govi. of NCT of Delhi.
% PS to Secretary-cum-Commissioner of Industries, Govt. of NCT of Delhi.
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MINUTES OF THE MEETING OF THE MONITORING COMMITTEE HELD ON
12.10.2020 at 3:00 P.M., UNDER THE CHAIRMANSHIP OF CHIEF
SECRETARY, DELHI THROUGH VIDEQ CONFERENCING TO DISCUSS THE
COMPLIANCE REPORT IN PURSUANCE OF ORDER DATED 28.02.2020
PASSED BY HON'BELE SUPREME COURT IN WP(C) 4677/1985 AND ORDER
DATED 16/03/2020 BY HON'BLE NGT IN 0.4, NO.601 OF 2018.

i A meeting of the Monitoring Committee was held o 129 Qctober, 2020
at 300 P.M. under the Chairmanship of Chiefl Secretary, Delhi through video
conferencing to discuss the compliance report in pursuance of order dated
98.02.2020 passed by Hen'ble Supreme Court in the matter of “M.C. Mehta
V/s Union of India & Ors” in WP(C ) 4677 of 1985 and order dated
16,/03/2020 by Hon’ble NGT in O.A. No.601 of 2018.

2 The members of the Monitoring Committee were informed that as per
{he action taken report received from three Municipal Corporations, in Step-
3, total 3099 applications for grant of household license (EDMC- 731
NDMC-531 and SDMC-1837) were pending for disposal as on26/08/2020.
As decided in the last meeting held on 01/10/2020, these applications wers
to be disposed of by 09t October 2020 and further action of closure/sealing
in rejected cases was to be taken and completed simultaneously. ATR on the

same is awaited from all Municipal Corporations.

3, Commissioner, North Delhi Municipal Corporation, informed that out
of -521 applications received in Step-3, only few applications (28 in number)
are left te be disposed of which shall be disposed of within a week. He
further added that submission of applications online is a continuous
process and North DMC has received 50 more applications for grant of
license under household category during last week which shall also be

© processed and disposed of shortly,

. Commissioner, SDMC informed that out of 1837 applications for
Household License received so far, most of these have been disposed off, but

re-verification in about 200 cases is being undertaken.

Nomer ™™
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o
5, Addl. Commissionst, EDMC informed that out of total 731
/ applications, 422 applications have beent tiispcgsad off and 18 cases rejscted.
The remaining are in process snd shall be disposed of during this weelk.

6. The representative of DPCC informed that as directed by the

i1 the last megtng, & meeting with the officers of

Monitoring Committes
st meeting MCD and i In]e

MCDs, DSIIDC was held on 08/10/2020. In th

officers were reguested 1o share the bank detsils of 3209 sealed unils 80 as

to enable them to expedite the recovery of EDC from the owners of these

wurls.

' The MCD also acknowledged the recelpt of information/details of
connection holders fom DISCOMES about

11 kew. That i:hesc details shall be verified thro

the electric load over and above
ugh the zonal offices in order

to ensure that impermissible industrial activity is not carried out from these
premises,

8. Rege.ding 7 [.As for de-sealing, Commissioner (Industries) apprised

the members of the Monitoring Committee that orders have besn conveyed

ided in the last meeting. However, in one case of Mr.
rmed that he has deposited the

in six cases, as dec

Sandeep Garg, the applicant has 110W info
to. DPCC on 08, 10.2020 befere order could be issued. In

e Monitoring Committes may rake a final decision on

EDNC of Rs. 2.0 lac
view of the same, ih
this LA, -

g, Considering all the foregoing inputs, the Monitoring Committes 100K

iollowing decisions:-

a2} The remaining applications for grant of household [out of total 3099

received in Step-3 shall be disposed @
ce of the Commissioner (Industries)

f py 194 October 2020 and

!
{
[
I
C

thereafter ATR be furnished fo the oif

for filing a consolidated compliance report before the Hon'ble NGT.
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el
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Simultaneously, closure/sealing action i respect of rejected applications
under household category shall also be taken and completed by sach
MCD and ATR shall be furnished to the office of the Comimissioner of
ipdustries within a week time.

SDMC to also furnish ATR of remaining areas of Najafgarh zone where
sction of survey and closure in Step-3 was required to be completed.

The MCD and DSIDC shall share tle detaile of Bank Accounts with the
DPCT within three days for enabling it to effect recovery of ERC from
anite sealed in residential areas and non-conforming areas of Delhi.
further, as being done by SDMC, North DMC and EDMC, through their
Zonal offices, shall also physically verify the premises where DISCOMS
snergized electric connection Over ar - above 11 kw and ascertain that
impermissible industrial sctivities is not carried out from these premises.
Regarding one LA, for de-sealing of Sh. Sandeep GaTg, the Monitoring
Cormmittes coneidered this application and allowed for permanent de-
sealing and suthorized the Cornmissioner, North MCD to issue necessary
orders after ascertaining the veracity of the documents furnished and
adherence of the apphcant 1o the averments made in his affidavit
submitted before the Monitoring Commitiee.

Commissioner of each Municipal Corporation shall furnish a certificate
thereby certifying that there is no impermissible industrial activity is
going ‘on in the residential arcas/non-conforming areas under their
jurisdiction except the activities permissible in the MPD-2021 and actien

as required to be taken against all the defaulters have been duly taken,

The meeting ended with a vote of thanks 10 ’E:E;E,chair.




Fhnex w@f;:,@mz)

— DELHI POLLUTION CONTROL COMMITTEE
— —— DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI @
_iiq'—_”-“i’ 5™ FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-06
- | visit us at'; http://dpce.delhigovt.nic.in
DPCC/CMC-IIL2020/ 38515~/ 7 Dated: 2311012022
To,

The Commissioner

North Delhi Municipal Corporation
(NDMC) 4™ Floor, Dr. SPM, Civic Centre,
Minto Road, Delhi-110002.

Subject:- Regarding bank details of units which were sealed during sealing drive Step-l, Step-II &
Step-Iil in pursuance of Hon’ble Supreme Court “M.C. Mehta Vs UOI &Ors W.P.4677/1985”
and in OA No. 601/2018 titled * Mayank Manohar and Paras Sigh Reporter TOL Vs. GNCTD &
Ors”.

Sir,

In compliance of Hon'ble NGT order dated 20.03.2020 several meeting through video
conferencing were held under the chairmanship Chief Secretary of Delhi on 02.06.2020,
17.08.2020. 26.08.2020, 01.10.2020 and 12.10.2020.

The relevant portion of the minutes of meeting dated 01.10.2020 is as below:-

“That for recovery of Environment Compensation imposed upon sealed units, the DPCC shall
work out the recovery strategy jointly with local bodies/MCDs as well as fo initiative corrosive
action against defaulting wnits by attaching their bank accounts

Subsequently, a meeting was held on 08.10.2020 with EDMC, SDMC, NDMC, and Industries
Department and DSIIDC Officials with regard to recovery of EDC imposed against 3198 units.
All three Municipal Corporations were requested to provide bank details etc of all units sealed
in Step-I, Step-IT & Step-I1I as these units have to file property tax etc 1o the concern Munigipal
Corporations.

Further, it was also discussed with DSIIDC officials that DSIIDC would have details of bank
account ete of units sealed during Step-I drive which were allotted altemate plot by DSIIDC.
The Hst of units (1072) sealed in Step-1 which were allotted plot by DSIIDC was also mailed
to DSIIDC on 08.10.2020 so as to provide bank details as per their record.

I the meeting of Monitoring Committee held on 12.10.2020 which is Chaired by worthy Chief
Secretary, it was decided that Coneerned Municipal Corporations (i.e. EDMC, SDMC &
NDMC) shall provide the bank details of units sealed during drives of Step-1, Step-11 & Step-1lI
to DPCC within a week so that coercive action for attachment of accounts can be initiated by
DPCC.

However, no compliance report is received from any of the Municipal Corporation (i.e. EDMC.
SDMC & NDMC) till date.

Therefore, you are requested to comply with the directions and provide the bank account details
immediately so that Hon'ble Supreme Court and NGT orders can be complied i true letter and
spirnt,

This is being issued as per the approval of Competent Authority, DPCC.

Copy To:-

1. The Commissioner of Industries Department Of Industries, Plot No. 419 Udyop Sadan, FIE
Patparganj. Delhi-110092.

3. Sh. Vinod Kumar, Dy. Commissioner, Department of industries, Plot No. 419 Udyog
Sadan, FIE, Patparganj, Delhi-110092,

3. The Executive Director DSIIDC, Head Quarter, N-Block, Bombay Life Building,
Cannaught Circus, New Delhi-110001.

Mgl Yle
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DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI

\ — DELHI POLLUTION CONTROL COMMITTEE
-

—rﬁ'ﬁ 5T FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-06
= visit us at : hitp://dpce.delhigovinic.in
DPCC/CMC-111/2020/ 30510 1 Dated: 23|j6 [20-L0
Tao,

The Commissioner (MCD),

South Delhi Municipal Corporation
9th Floor, Dr.SPM, Civie Centre,
Minto Road, Delhi - 110002.

Subject:- Regarding bank details of units which were sealed during sealing drive Step-I, Step-IT &
Step-III in pursuance of Hon’ble Supreme Court “M.C. Mehta Vs UOI &Ors W.P.4677/1985"
and in OA No. 601/2018 titled “ Mayank Manohar and Paras Sigh Reporter TOI Vs, GNCTD &
Ors™.

Sir,

In compliance of Hon’ble NGT order dated 20.03.2020 several meeting through video
conferencing were held under the chairmanship Chief Secretary of Delhi on 02.06.2020.
17.08.2020, 26.08.2020, 01.10,2020 and 12, 10.2020.

The relevant portion of the minutes of meeting dated 01.10.2020 is as below:-

“That for recovery of Environment Compensation imposed upon sealed units, the DPCC shall
work owut the recovery strategy jointly with local bodies/MCDs as well as to initiative carrosive
action against defaulting units by artaching their bank accounis i

Subsequently, a meeting was held on 08.10.2020 with EDMC, SDMC, NDMC, and Industries
Department and DSIIDC Officials with regard to recovery of EDC imposed against 3198 units.
All three Municipal Corporations were requested to provide bank details ete of all units sealed
in Step-1, Step-IT & Step-111 as these units have to file property tax efe to the concem Municipal
Corporations.

Further, it was also discussed with DSIIDC officials that DSIIDC would have details of bank
account ete of units sealed during Step-I drive which were allotted alternate plot by DSIDC.
The list of units (1072) sealed in Step-I which were allotted plot by DSHDC was also mailed
to DSIIDC on 08.10.2020 so as to provide bank details as per their record,

In the meeting of Monitoring Committee held on 12.10.2020 which is Chaired by werthy Chief
Secretary, it was decided that Concerned Municipal Corporations (Le. EDMC, SDMC &
NDMC) shall provide the banl details of units sealed during drives of Step-I, Step-II & Step-HI
to DPCC within a week so that coercive action for attachment of accounts can be initiated by
DPCC.

However, no compliance report is received from any of the Municipal Corporation (i.e. EDMC,
SDMC & NDMC) till date:

Therefors, you are requested to comply with the directions and provide the bank account details
immediately so that Hon’ble Supreme Court and NGT orders can be complied in true letter and
spirit.

This is being issued as per the approval of Competent Authority, DPCC.

Copy To:-

1. The Commissioner of Industries Department Of Industries, Plot No. 419 Udyog Sadan, FIE
Patparganj. Delhi-110092.

2. Sh. Vinod Kumar, Dy. Commissioner, Department of industries, Plot No. 419 Udyog
Sadan, FIE, Patparganj, Delhi-110092.

3. The Executive Director DSIIDC, Head Quarter, N-Block, Bombay Life Building,
Cannaught Circus, New Delhi-110001,

U Moger file
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— DELHI POLLUTION CONTROL COMMITTEE
= DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI
Wi Eaiy 5™ FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-06
| visit us at : http://dpee.delhigovt.nic.in
DPCC/CMC-II1/2020/ 24505 — Q9 Dated: 23||g)\ 20 28

To,

The Commissioner (MCD)

East Delhi Munieipal Corporation,
Plot No.419, Udyog Sadan, FIE,
Patprganj, Delhi-110092.

Subject:- Regarding bank details of units which were sealed during sealing drive Step-1, Step-II &
Step-III in pursuance of Hon’ble Supreme Court “M.C. Mehta Vs UOI &Ors W.P.4677/1985"
and in QA No. 601/2018 titled * Mayank Manohar and Paras Sigh Reporter TOI Vs, GNCTD &
Ors”.

Sir,

In compliance of Hon'ble NGT order dated 20.03.2020 several meeting through video
conferencing were held under the chairmanship Chief Secretary of Delhi on 02.06.2020,
17.08.2020, 26.08.2020, 01.10.2020 and 12.10.2620.

The relevant portion of the minutes of meeting dated 01.10.2020 is as below:-

“That for recovery of Enviramment Compensation imposed upon sealed units, the DPCC shall
work our the recovery strategy jointly with local bodies/MCDs as well as to initiative corrosive
action against defaudting units by attaching their bank accounts”.

Subsequently, a meeting was held on 08.10.2020 with EDMC, SDMC, NDMC, and Industries
Department and DSIIDC Officials with regard to recovery of EDC imposed against 3198 units.
All three Municipal Corporations were requested to provide bank details ete of all units sealed
in Step-1, Step-11 & Step-TIT as these units have to file property tax etc to the concern Municipal
Corporations.

Further, it was also discussed with DSIIDC officials that DSIIDC would have details of bank
account ete of units sealed during Step-1 drive which were allotied alternate plot by DSIIDC.
The list of units (1072) sealed in Step-I which were allotted plot by DSIIDC was also mailed
to DSIIDC on 08.10.2020 so as to provide bank details as per their record.

In the meeting of Monitoring Committee held on 12.10.2020 which is Chaired by worthy Chief
Secretary, it was decided that Concerned Municipal Corporations (i.e. EDMC, SDMC &
NDMC) shall provide the bank details of units sealed during drives of Step-1, Step-II & Step-III
to DPCC within a week so that coercive action for attachment of accounts can be initiated by
DPCC.

However, no compliance report is received from any of the Municipal Corporation {i.e. EDMC,
SDMC & NDMC) till date.

Therefore, you are requested to comply with the directions and provide the bank account details
immediately so that Hon'ble Supreme Court and NGT orders can be complied in true letter and
spirit.

This is being issued as per the approval of Competent Authority, DPCC.

Copy To:-

1. The Commissioner of Industries Department Of Industries, Plot No. 419 Udyog Sadan, FIE

Patparganj, Delhi-110092.

Sh. Vinod Kumar, Dy. Commissioner, Department of industries, Plot No. 419 Udyog

Sadan, FIE, Patparganj, Delhi-110092.

3. The Executive Director DSIIDC, Head Quarter, N-Block, Bombay Life Building,
Cannaught Circus, New Delhi-110001.
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|, DELHI POLLUTION CONTROL COMMITTEE @
DEPARTMENT OF ENVIRONMENT, GOVT. OF NCT OF DELHI
5™ FLOOR, ISBT BUILDING, KASHMERE GATE, DELHI-06
visit us at : bttp://dpee.delhigovt.nic.in

DPCC/CMC-ITI/2020/ 30195~ S050Y Dated: 23103020

To,

Sir,

The Commissioner of Indusiries
Department Of Industries, Plot No. 419
Udyog Sadan, FIE Patparganj,
Delhi-110092

Subject:- Regarding bank details of units which were sealed during sealing drive Step-1, Step-
11 & Step-II1 in pursuance of Hon’ble Supreme Court “M.C. Mehta Vs UOI &Ors W.P.
4677/1985" and in OA No. 601/2018 titled “* Mayank Manchar and Paras Sigh Reporter TOI
Vs. GNCTD & Ors”.

In compliance of Hon'ble NGT order dated 20.03.2020 several meeting through video
conferencing were held under the chairmanship Chief Secretary of Deihi on 02.06.2020,
17.08.2020, 26.08.2020, 01.10.2020 and 12.10.2020.

The releyant portion as per minutes of meeting dated 01.10.2020 is as below:-

“That for recovery of Environment Compensation imposed upon sealed unils, the DPCC shall
work out the recovery strategy jointly with local bodies/MCDs as well as to initiarive corrosive
action against defaulting ynits by attaching their bank accounts”.

A meeting was held on 08.10.2020 with EDMC, SDMC, NDMC, Industries Department and
DSIDC Officials with regard to recovery of EDC imposed against 3198 units. All three
Municipal Corporations wers requested to provide bank details eic of all units sealed in Step-1,
Step-11 & Step-IIl as these units have to file property tax etc to the concem Municipal
Corporations.

Further, it was also discussed with DSIIDC officials that DSIIDC would have details of bank
account ete of units sealed during Step-I, drive which were allotted alternate plot by DSIIDC.
The list of units (1072) sealed in Step-I which were allotted plot by DSIIDC was also mailed to
DSIIDC on 08,10.2020 so as to provide bank details as per their record.

Therefore, you are requested to direct the all concern Municipal Corporation ((ie. EDMC,
SDMC & NDMC) and DSIIDC to provide the bank details of units sealed in Step-I, Step-II &
Step-I1T immediately to DPCC so that Hon'ble Supreme Court and NGT orders can be complied
in true letter and spirit.

This is being issued as per the approval of Competent Authority, DPCC,

To:-

1. Sh. Vinod Kumar, Dy. Commissioner, Department of industries, Plot No. 419 Udyog
Sadan, FIE, Patparganj, Delhi-110092.

2. The Commissioner (MCD) (South), 9th Floor, Dr.SPM, Civic Centre, Minto Road,
Delhi — 110002- for necessary action please.

3. The Commissioner (MICD) East Delhi Municipal Corporation, Plot No.419, Udyog
Sadan, FIE, Patprganj, Delhi-110092- for necessary action please,

4, The Commissioner North Municipal Corporation (NDMC) 4" Floor, Dr, SPM, Civic
Centre, Minto Road, Delhi-110002 - for nceessary action please.

5. The Executive Director DSIIDC, Head Quarter, N-Block, Bombay Life Building,
Cannaught Circus, New Delhi-110001.

6+ mashr Lo
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